
     

 

      
         

          
     

    
     

     

     
  

     

   
 

 

  

       

     
      

            
           

    

       
          

           

             

            

          

             

    



            

            

              

          

           

          

            

             

     

             

           

           

           

            

              

         

            

          

            

          

             

           

          

          

           

                    

              

          



position which would benefit both shareholders as their holding will yield better

results, value and also enable the petitioner Company to explore opportunities to

benefit of the shareholders of the petitio[er Company including in the form of

dividend payment as per the applicable provisions of the Act and the proposed

reduction does not involve any financial outlay / outgo and therefore, would not

affect the ability or liquidity of the petitioner Company to meet its obligations/

commitments in the normal course ofbusiness.

7. Counsel appearing on behalf of the petitioner Company further submits that the

Petitioner has complied with all the statutory requirements as per the directions of

the Tribunal and they have filed necessary Affidayit of compliance in the Tribunal.

Moreover, the Pelitioner Company also undertakes to comply with the statutory

requirements, if any under the Companies Act, 2013 and the Rules made thereunder,

and the statutory requirements by the Securities and Exchange Board oflndia, ifany,

as may be applicable.

8. Since the requisite statulory procedure has been fulfilled, the Company petition is

made absolute in terms ofthe prayer clauses (i) & (ii) ofthe petition.

9. Petitioner to publish the notices about registration oforder and minutes ofreduction

by the Concemed Registrar of Companies, Maharashfa in two newspapers namely

i.e. 'Free Press Joumal' in English language and translation thereofin ,Navshakti 
, in

Marathi language both having circulation in Mumbai within 14 days ofregistration .

10. The minutes set forth hereto be and is hereby approved.

I l. All concemed regulatory authorities to act on the certified copy ofthe order and the

form of minutes forming part ofthe petition , duly certified by the Deputy Director,

National Company Law Tribunal.

Form of Minutes

The Securities Premium Account of the Company is henceforth Rs.

132,'16,35,'787 l- reduced from Rs. 661,02,27,115 l- as on3l March 2016.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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